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The following Act of the Tamil Nadu Legislative Assembly received the assent of 

the President on the 16th September 2002 and is hereby published for general information:- 

ACT No. 1 4  OF 2002. 

An Act to provide for the declaration of certain highways to be Stnte highways, restriction 
of ribbon development along such highways, prevention and removal of encroachment 
theredn, construction, maintenance and development of highways, and levy of 
betterment charges and for matters connected therewith or incidental thereto. 

WHEREAS it is expedient in the public interest to statutorily declare the State highways and 
to create Highways authorities for the purpose of construction, maintenance or 
development of such highways; 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-second 
Year of the Republic of India as follows:- . 

CHAPTER I. 

1. (1) This Act may be called the Tarnil Nadu Highways Act, 2001. Short title, 
extent and 

(2) It extends to the whole of the State of Tamil Nadu. commence- 
ment. 

(3) It shall come into force on such date as the Government may, by notification, 
appoint and different dates may be appointed for different provisions of this Act and for 
different areas in the State. 

2. In this Act, unless the context othelwise requires,- 

(1) "animal" means any domestic or captive animal; 

(2) "betterment charges" means the charges levied under section 34; 

(3) "building" includes- 

((I) any erection of whatever material and in whatsoever manner constructed 
(including a farm building for agricultural purposes) and also includes 
plinths, doorsteps, wall (including compound walls and fences) and the 
like, or 

(b) any structure on wheels or simplyresting on the ground without foundation, 
or 

( any tent, awning, panda1 or any other structure used for human habitation 
or used for keeping vehicles or animals or storing any article or goods; 

(4) "building line" means the line on either side of any highway or part of such 
highway, as may be fixed under section 8; 

(5) "Collector" means the Collector of a district and includes any officer 
specifically appointed by the Government to perform the functio 1s of the Collector under 
this Act; 

(6) "control line" means a line on either side of a highway or part of such highway, 
as may be fixed under section 8; 

(7) "division" means the area declared by the Governmel~t under section 4; 

(8) "encroachment" means any unauthorised occupation of any highway or land 
where the construction of a highway, is undertaken or proposed to be undertaken or part 
thereof, and inclucres any unauthorised- 

(a) erection of a building or any other structure. balcony, porch or projection 
on or over or overhanging the highway or part thereof; or 

( h )  occupation of such highway or such land, after tlre'cxpiry of the period for 
wh~ch pern~ission was granted for any temporary use under this Act; or 

( c )  excavation or embankments of any sort made or extended on such 
h~ghways  or part thereof or underneath such highway or part thereof: 

Definitions. 
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(9) "erection" in relation to building, includes the construction, extension, 
alteration or re-erection of any structure or building; 

(10) "excavation" in relaticn to any land, does not include any work which does 
not pierce the surface of that land hut includes well and tanks; 

(1 1) "Government" means the State Ciovernment; 

(12) "highway" means any road, way or land which is declared to be a highway 
under section 3 and includes- 

(a) all land appurtenant thereto, whether demarcated or not; 
(b) the slope, berm. burrow pits, foot paths, pavement, whether surfaced or 

unsurfaced; 

(c) all bridges, culverts, causeways, carriage ways or other structures built on 
or across such road or way; 

(4 the foot-way attached to any road, public bridge or causeway; 
(e) the drains attached to any such street, public bridge or causeway and the 

land, whether covered or not by any pavement, varanda or other structure, 
which lies on either side of the roadway up to the boundaries of the 
adjacent property, whether that property is private or property belonging 
to the Central Government or any State Government; and 

fl all fences, trees, posts and boundaries, hectometer and kilometer stones 
and othe~ highway accessories and materials stacked on such road or 
public brrdge or causeway, 

but does not include a National Highway declared as such by or under the 
National Highways Act, 1956. 

(13) "Highways authority* means the officer appointed under sub-section (2) of 
section 5; 

(14) "highway boundary" means the highway boundary as may be fixed under 
section 8; 

(15) "land" includes benefits to arise out of land and things attached to the earth 
or permanently fastened to anything attached to the earth; 

(1 6) "local authority" means- 

(i) any Municipal Corporation established under any law for the time being 
inforce; or 

(ii) any Municipal Council constituted under the Tamil Nadu District 
Municipalities Act, 1920; or 

(iii) any District Panchayat or any Panchayat Union Council or any Village 
Panchayat constituted under the Tamil Neidr~ Panchayats Act, 1994; 

(17) "means of access" includes any means of access whether private or public 
intended for vehicles or pedestrian and includes any street. road, square, court, alley. 
passage, thorough fare or riding-path; 

(1 8) "middle of a highway" means the point half way between the boundaries of 
the highway in relation to any highway ~LIL &I., iqrovement of which plans have been 
prepared by the Highways authority, the middle of tlre highway as proposed t~ be 
improved in ~ccordancc with the plans or tbc point half way between the boundaries of 
the highway; 

( 19) "occupier" includes- 

(@ any person who for the time bdng is paying or is liable to pay to the owner, 
rent or ally portion of the rent of the premises in respect of which such rent 
is paid or is payable: or 
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(&) a owner living in or otherwise using his premises; or 

(c) a rent free tenant; or 

(4 a licensee in occupation of a@ premises; or 

(e) any person who is liable to pay 16 ;he owner damages for the use and 
occupation of any premises; 

C (20) "owner" includes- 

(a) any person for the time being receiving or entitled to receive, whether on 
his own account or as agent, trustee, guardian, manager or receiver for 
another person or other purpose, the rent or profits of any land or building; 
and 

(b) the person for the time being in-charge of any land or building or part of 
the same; 

(2 1) "State Highways Authority" means the off~cer appointed under sub-section 
(1) of section 5; 

(22) "survey" includes all operations incidental to the determination, measurement 
and record of a boundary or boundaries or any part of a boundary and includes a re-survey; 

(23) "survey mark" means any mark or object erected, made, employed or 
specified by a survey officer to indicate or determine or assist in determining the position 
or level or any point or points; 

(24) "vehicle" includes any wheeled conveyance drawn, propelled or driven by 
any kind of power including human. animals, motor, steam or electric power and includes 
any barrow, sledge, plough, drag or like vehicle. 

CHAPTER 11. 

3. On the recommendation made by the State Highways Authority, the Government 
may, by n~tification, declare any road, way or land to be highway and classify it as any 
one of the following, namely:- 

(i) a State Highway; 

( i i )  a nlajor district road; 

(iii) other district road; or 

(iv) a village road: 

Provided that where such road, way or land whether in whole or in part is owned by any 
local authority, such notification shall be issued with the concurrence of that local 
authority by a resolution passed by it in this behalf. c. 

4. The Government may, by notification, ddclare anyhrea lo be a division for the 
purpose of the highways in such area. 

5. (1)  The Governnle~lt may, by notification, appoint an officer of the Highways 
Department of the Government not below the rank of the Chief Engineer, as the State 
[Iighways Authority. 

Declaration o f  
roads, ways or 
lands a s  
highways. 

Declaration of 
divisions. 

Appointment of 
Clighwuys 
Authorities. 

(2 )  The Divisional Engineer, Highways Departmenl ofthe Government in-chargc 
of each division, shall be the Highways authority for that division. 
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Functions of 6. (1) The State Highways Authority shall be responsible for the over all supervision 
Highways of the construction, maintenance, development or improvement of the highways in the 
Authorities. 

State and for the restriction of ribbon development along the highways The State 
' Highways Authority shall, from time to time, issue such instructions as may be necessary 

to the Highways authorities for carrying out the purposes of thxs Act. 

(2) Every Highways authoriiy may, with the approval of the State Highways 
Authority, undertake the construction, maintenance, developmetlt or improvement of any 
highway and for restriction of ribbon development along such highway, including far the 
preve:ltion and removal of encroachments and for all matters necessary or incidental 
thereto, in its division, in such manner and within such time as may be specified by the 
State Highways Authority n this behalf, 

Power of 7. The Government may, in consultation with the State Highways Authority, enter 
Government into an agreement with any person, in relation to the construction, developn~ent, 
to enter into 

maintenance or repair of the whole or any part of any highway. 
for 
development 
and . 
maintenance 
o f  highways. 

CHAPTER 111. 

Power to f i x  8. (1) The Highways authority of any division may, by notification, in relation 
highway. to any highway or  any area in that division, where the construction or development 
boundary* of a highway is undertaken or proposed to be undertaken, fix- building line, 
control line, 
etc. (a) the highway boundary, building line, or control line; or 

(b) the highway boundary and the building line; and 

(c) the building line and the control line: 

Provided that before the publication of the notification under this sub-section, a draft 
of the said notification shall be published inviting objections, if any, on the proposed 
fixation. 

(2) The draft of the notification under sub-section (1) sl~all contain- 

(u) all details of lands situa:::! !?-t~*~cetl the highway boundary line and 
control line proposed to be fixed and in the case of new works, the lands 
and persons benefitted by the constniction or development of such 
highway and. 

(6) notice requiring all persons likely to be affected by such notification, to 
make their objections or suggestions, ifany, in writing, with respect to the 
issue of !iuch a notification, to the Highways authority within such period 
as may be prescribed. 

(3) After considering the representation, if any, received under sub-section (2), 
the Highways authority m y ,  with the approval of the State Highways Authority- 

(i) drop the proposal to fix the highway boundary, the building line or the 
control line; or 

(ii) publish the tinal notification under sub-section (1) with such modifications 
as may be considered necessary. 
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(4) Notwithstanding anything contained in sub-sections [I), (3) sod..(3), t k  
Governmeat m y ,  in consultation with the Sate  Highways Authority, having regar&t@the 
situation or the requirements of any highmy or the condition of the area thmgb did 
such highway passes, - 

fni fix dieerent building line and control kine f w  such highway; or 

(6) refrain from fixing the h i h g  or c o n W  line for such highway os 
portion t b f .  

f 9. On or after the date ofthe publication of* notifkation Mldtr sadbs~ctb1~ (&)Of Restriction on 

section 8 in relation to  any highway or any area, no person in sach highway or in building. 

such area, in respect of any land lying between the bighwly boudaq d the boilding line 
or between the building line and the control line, as the cast may be,-- 

(a) erect any building or make or extdd my excawtien or carry oat any mining 
or other operation in, or over such land or d e  any material chaage in tht 
use of, or construct, form, or layout any works on !such lam& or 

i (b) construct, form or layout any means of access to IX from such bigbway, 
k a except with the written permission of the Highways authority and in accordance with 
!! such terms and conditions, as may be specified in such pcfmission. 
k 

10. Nothing contained in section 9 sball apply to- Exemption for 
works in 

(a) the erection of any building or the making or extension of any excavation progress, etc. 
or the carryin,g out of any mining or other operation or the making of any 
material change or the construction, formation or laying out of any means 
of access or of works already commenced, or 

(b) any excavation or works necessary for the repairs, renewal, datgemcpt 
or maintenance of any sewer, drain, electric line, pipe, duct or o& 
apparatus made or extended or constructed, formed or laid out in, or ovcf', 
or under, any land, 

before the date of the publication of the notification under sub-section (1) of section 8. 

1 1. When any building or part thereof erected before the date of the publication of 
the notification under sub-section (1) of section 8 is lying between the highway boundary 
and the building line, the Highways authority may, wheneve1 any such building or part 
thereof, eithet entirely, or in greater part, is taken down or burnt down or has fallen dowi, 
by notice, require the owner or occupier of such building or part thereof, when re-erected, 
to be set back to the building line or control line. 

I 12. If the Highways authority is of opinion that it is necessary or expedient so to do 
in the interest of public safety or convenience of traffic, it may, by notification, and from 
a date to be specified therein, regulate or divert any existing right of 2-ress to a highway 
across any land lying between the highway boundary and control line: ' 

Provided that the existing right ofaccess shall not be diverted until alternative access 
has been given: 

Provided further that where any existing right ofaccess is diverted, the point at which 
alternative access to the highway is given shall not be unreasonably away from the 
exist~ng point of access. 

13. (1 )The Highways authority of every division shall. within such time as may be 
prescribed. cause to be prepared a map of that division through which any highway or the 
construction or development of any highway is undertaken or ptoposed to be undertaken, 
showing the highway boundaries, building line and control line of such highway, the 
boundaries of such area and such other particulars. as may be prescribed. 

Sating back of 
building 
beyond 
building 
Fnes. 

Rcgulalion o f  
diversion or 
right oraccess 
to highways. 
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(2) It shall be open to the Highways Authority to make corrections to the map 
prepared under sub-section (1) with necessary additions, alterations, omissions or such 
other modifications as may be considered necessary. 

(3) The map shall, after the approval of the State Highways Authority,- 

(a) be kept in the office of the Highways Authority, with such particulars as 
may be prescribed; and 

(b) be open to inspection, free of charge during office hours, by m y  person 
having interest. 

(4) Nothing contained in the Registration Act, 1908 shall be deemed to require 
'the registration of the map prepared under this section and such map shall, for the 
purposes of sections 53,54 and 55 of that Act, be deemed to have been duly registered 
in accordance with the provisions of that Act. 

14.(1) For the purpose of carrying out the provisions of this Act, the Highways 
Authority and any officer or servant authorised by it, shall have power to- 

(a)  enter upon, survey and take measurement and levels of any land; or 

(b) mark such levels, dig or bore into the sub-soil of any land; or 

(c) demarcate the boundaries of the highway by planting stones or other 
suitable marks all along the highway in such a manner that the imaginary line adjoining 
such stones or marks shows the road boundary correctly; or 

(4 give consecutive numbers to such boundary stones or marks and maintain 
them on the ground as if they constitute part of the highway; or 

(e) layout the building line and control line by placing marks and cutting 
trenches. 

(2) For the purpose ofmaking the survey, taking measurements, levels, boundaries 
or for making lines, the Highways Authority or its officers or servants may cut down and 
clear away any standing crops, tree, fence, or jungle or any part thereof and do such other 
acts'as may be necessary in this behalf: I , , , ' '  

Provided that the Highways Authority or its officers or servants shall not 
&ttr any premises, except with the consent of the owner or occupier thereof and after 
giving such person atleast forty eight hours notice in writing of their intention to d > so, 
and if the owner or occupier is not available, record the fact in a notice and affix such 
notice in the place, before carrying any such work. 

CHAPTER IV. 

15. (1) If the Government are satisfied that any land is required for the purpose of 
any highway or for construction of bridges, culverts, causeways or other struc:ures 
thereon or for any purpose incidental or ancillary thereto, in furtherance of the objects of 

' this Act, they may acquire such land by publishing in the Tamil Nntiu Governrnen{tf3azrrte 
a notice specifying the description of such land and the particular purpose for which such 
land is required. 

(2) ~ e f o r e  publishing a notice under sub-section ( I ) ,  the Government shall call 
upon the ownr~  .-*.I any other person having interest in such land to show cause within 
such ,..,le as may be specified in the notice, why the 1and.should not be acquired. The 
Government shall also cause a public notice to be given in such manner as may be 
prescribed. 2~ 
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they may deem fit. 

16. (1) When a notice under sub-section (1) of section 15 is published in the Landacquired 
vest in 

Tornil Nadu ~overnment Gazette, the land to which the said notice shall, on and from the 
date of such publication, vest absolutely in the Government free "rom all encumbrances: free from all 

encumbrances. 
Provided that if before actual possession of such land is aken by or on behalf of 

the Government, it appears for the Government, that the land is no more required for the 
, 

purpose of this Act, the Government may;'b$"notice published in the Tamil Nadu 
Government Gazette, withdraw the land from acquisition. On the publication of such 
notice, the land shall revest with retrospective effect in the person from whom it was 
divested of on the issue of order under sub-section (1) of section 15 subject to such 
encumbrance, if any, as may be subsisting at that time: 

Provided further that the owner and other persons interested shall be entitled to 
payment of an amount as determined in accordance with the provisions of section 19 for 
the damages, if any, suffered by them in consequence of the acquisition proceeding$. 

(2) Where any land is vested in the Government under sub-section ( I ) ,  the 
Government may, by order, direct any person who may be in possession of the land to 
surrender or deliver possession thereof to the Collector or any person duly authorised by 
him in this behalf, within thirty days of the service of the order. 

(3) If any person refuses or fails to comply with an order made under sub-section 
(2), the Collector may take possession of the land, and may for that purpose, use such 
force as may be necessary. 

17.Where any land has been acquired under this Act, the Government may use or use of Land 
cause to be used such land for the purpose of this Act. acquired. 

18. Every owner or person interested in any land acquired under this Act shall be Right to receive 
entitled to receive and be paid an amount as hereinafter provided. amount. 

19. ( 1) Where any land is acquired by the Government under this Act, the Government fkmmlnationof 

shall pay an amolint for such acquisition, which shall be determined in accordance with amoun t 

the provisions of this section. 

(2) Where the amount has been determined by agreement between the Government 
and the person to whom the amount has to be paid, it shall be paid in accordance with such 

(3) Where no such agreement can be reached, the Government sliall refer the case 
to the Collector for determination of the amount to be paid for such acquisition as also the 
person or persons to whom such amount shall be paid: 

. Provided that no amount exceeding such amount as the Government may, by 
general or special order, specify, to be paid for such acquisition shall be deterihined by 
the Collector without the previous approval of the Government or such officer as the I 

Government may appoint in this behalf. 

(4) Notwithstanding anything contained in sub-section (3). after the case is 
referred to the Collector under that sub-section, but before he has finally determined the < 

amount, if the anount is determined by agreement between the Government and the 
person to whom the amount has to be paid, such amount shall be paid by the Collector in 
accordance with such agreement. 

( 5 )  Before tillally determining the amount, the Collector shall give an opportunity 
to every person to whom the amount has to be paid to 3tat1: his case as to the amount. 



226 TAMIL NADO GOVERNMENT GAZETTE EX'I K A u ~ u r i u ~ r \  a 

(6) la detcnnining the amount, the Cotlector shall he guided by the provisiora 
oontaid insectiars 23 and 24 and other relevant provisions of the Land Acquisition Act, 
1894, subject & modif~ations that in the said sections 23 and 24, the references to the 
date of publication of the notification under sub-section (I ) of section 4 and the date of 
publication o f  tbe declaration under section 6 of the said Act shall be construed as 
rekences to the&tcofpublicationofnotice under sub-sectisns ( 2 )  and ( 1 ), respectively, 
ofsection 1Softhis Act. 

(7) For the purpose of determining the amount- 

(a) &eCollcctor shall have power to require ally ; )erson to deliver to him such 
retusns and assessments as he considers necessary; 

(6) the Collector shall also have power to require any person known or 
believed to be interested in the land to delivcr t- birr a statement containing as far as may 
bc practicable, the name of every other person interested in the land as co-owner, 
mortgagee, tenant or orherwise, and the nature of such interest, and of the rents and 
profits, ifmy, received or receivable on account thereof for three years next preceding 
the date of the statement. 

(8) Every person required to deliver a return, assessment or statement under sub- 
section (7) shall be deemed to be legally bound to do so within the meaning of section 175 
and section 176 of the Indian Pcnal Code. 

(9) The Collector may hear expert witnesses if it be necessary to do so in any 
particular case. 

(10) The Collector or any officer authorised by him in this behalf shall be entitled 
to enter in and inspect any land which is subject to proceedings before him. 

(1 1) The Collector shall dispose of every case referred to him under sub-section 
(3) for determination of amount as expeditiously as possible and in any case within six 
months from the date of such reference. 

(12) Where any case is referred to any Collector under sub-section (3), the 
Government may, at aniy stage by order, in writing and for reasons to be recorded therein, 
transfer it to any other officer, and upon such transfer, unless some special directions are 
given in the order, the ofticer to whom the case is transferred, may hear and dispose of 
the case from the stage at which it was transferred or the case may be heard and disposed 
of by him denovo. 

Reference to 20. (1 ) Any person aggrieved by the decision of the Collector, or the officer to whom 
Court. the case was transferred, determining the amount may, within sixty days from the date of 

such decision, :;: so far as it affects him, by application to the Collector or the officer to 
Whom the case was transferred, require that the matter be referred by him for the - 
determination of the Court as defined jn the Land Acquisition Act, 1894, and when any 
such applichtion is made, the provisions of Part I11 of the said Act shall rntrt(rtis ~r1rrtcrnc1i.s 
apply to further proceedings in respect thereof. 

(2) The decision of the Ccwt on such reference and subject only to sucll decision, 
the decision of tlre Collector determining the amount shall be final. 

Apportionment 21.(1) Whete several persons claim to be interested in the amount detel-mined, the 
amount. Collector shall determine the persons, who. in his opinion. are e~ttitled to receive the 

amount and the atnount payable to each of them. 

(2)  When the amount has been determined under section 19, ifany dispute arises 
as to the apportionlnent of the same or any part thereof, or as to the persons to whom the 
same or ally part thereof is payable. the Collector may refer such dispute for the decision 
of the Court. 



. - 

' 

(2) Where the amount is &ermined by the Collector or by any other offcer under 
the provisions of section 19, the Government shall tender payment of the amount 
determined to the persons entitled thereto according to such determination and shall pay 
to them unless prevented by someone or more of the contingencies mentioned in sub- 
section (3). 

(3) If the persons entitled to amount according to the decision of the Collector do 
not consent to receive it, or if there be no ptrson competent to alienate the land or if there 
be any disputes as to the title to receive the amount, the Government shall deposit the 
amount so determined in the Court: 

under protest as to the sufficiency of the amount: 

Provided further that nothing herein contained shall affect the liability of any 
person, who may receive the whole or any part of any amount determined under this 
Chapter, to pay the same to the person lawfully entitled thereto. 

23. Where any amount has been deposited in court under sub-section (3) of section J~~vestmentof 

22, the Court may either of its own motion or on the application made by or on behalf of :&"?:ed in 
any party interested or claiming to be interested in such amount, order the same to be the Cwrt. 
invested in such Government or other securities approved by the Government as it may 
think proper, and may direct the interest or other proceeds of any such investment to be 
accumulated and paid in such manner as will, in its opinion, give the parties interested 
therein the same benefit there from as they might have had from the latld in respect 
whereof such amount has been deposited or as near thereto as may be. 

24. When the amount is not paid or depb;sited on or before taking possession of the Payment of 

land, the Government shall pny the amount determined with interest thereon at the rate of interest'. 

nine per cent per annum from the time of so taking possession until it shall have been so 
paid or deposited. 

25. Any officer of the Government, and person, either generally or'specially bower ofentr 

authorised by the Government in this behalf, may enter into or upon any land orNiilding 
with or without assistants or workmen for the purpose of- 

(a) making any inspection, survey, measurement, valuation or enquiry or taking 
levels of such land or buildings: 

I (b) examing works under construction and ascel-taining the course of sewers and 
drains; 

(c) digging or boring into the sub-soil; 

(4 setting out boundaries and lines by placing rnarlts.ahdtutting trenches; 

(t') doing any other thing necessary for the efficient administration of this Act: 
.i 1 . 

1 . Provided thpt- 

(i) no such entry shall be made except between the hours of sunrise and 
sunset and without giving reasonable notice to the occupier, or if there be no occupier, to 
the owner of the land or building; 

(ii) suifficient opportunity shall, in every instance, be given to enable women 
( i f  any) to withdra'w from such land or building; 

(iii) clue regard shall always be had, so far as may be compatible with the 
exigencies of the purpose for which the entry is made, to the social and religious usages 
of the occupants of the land or building entered. 
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fSHAPTER V 

PREV~;.N'I'ION OF UNAUTllURlStU O<'('UPA'TION OF, AND l:.NCRO,\C'IIMt-.N.[. O N ,  A Hl(ii1WAY 

AND REMOVAL OF ENCROACHMEN'T. 

Prevention of 26. (1) No person shall occupy or encroach on any highway within the highway 
unauthorised 
occupation of bo'n'aries. 
highway. 

(2) Notwithstanding anything contained in sub-section ( 1 ), the Highways authority 
may, with the concurrence of the Collector and with due regard to the safety atid 
convenience of traffic and subject to such conditions, and on payment of such rent or 
other charges as may be prescribed, grant permission, of a temporary nature, to any 
person- .cs 

I (a) to make any temporary use of any highway in front of any building owned 
or occupied by him or make a temporary structure overhanging the highway; or 

(b) to put up a temporary owning or tent, panda1 or other similar erection or 
a temporary stall or scaffolding on any highway; or 

(c) to deposit cr cause to be deposited building materials, goods for sale or 
other articles on any highway for a specified period; or 

(d) to nidke a temporary excavation on any highway for carrying out any 
repairs or improvements to building on lands adjoining such highway: 

Provided that no such permission shall be deemed to be valid beyond a 
period of onc ycor, unless it is expressly renewed by the Highways authority. 

(3) permissior~ granted under sub-section ( 2 )  shall clearly specify the date 
up' - *vhich and the purpose for which the occupation of the highway is authorised and the 
exact portion of the highway so permitted to be occupied, and shall also be accompanied - 
by a plan or sketch of that portion of the highway. A copy of such permission shall be 
communicated to the Collector for the pwpose of record. 

(4) The person in whose favour such permission has been given shall produce the 
permit for inspection whenever called upon to do so by the Highways authority, or any 
officer authorised by it in that behalf and shall, at the end of the period specified in the 
permit, vacate the portion of the highway occupied by him, after restoring it to the same 
state as it originally stood before the occupation by him. 

(5) The Highways authority shall maintain a complete record of all such 
permissions granted, and shall alqo cause an inspection to be made in every case at the 
expiration of the period upto which such occupation has been permitted, to ensure that the 
portion of the highway has actually been vacated. 

(6) The permission granted under sub-section (2) shall be in such form and 
subject to such conditions as may be prescribed. 

Power to cancel 27. (1) The Highways authority may cancel the permission granted under sub- 
permission. section (2) of section 26 for violation of the conditions of permission subject to which the 

same has been granted: 

Provided that no such cancellation shall be ordered without issuing a notice to the 
holder of the permil, to make his representation, if any. 

(2) Where itny permission is cancelled under sub-section (1). the holder of the 
permission shall not be entitled to ally amount in respect of such cancellation or to the 
refund of any rent or charge paid by him imdvance. 



(2)  The Highways authority or any person authorised by it in t h ~ s  behalf, may- 

(i) remove, without any notice, any movable temporary structure, enclosure, 
stall, booth, any article whatsoever hawked, exposed or displayed for sale or any other 
thing whatsoever by way of encroaching the highway or in any area where the construction 
or development of a highway is undertaken or proposed to be undertaken; 

(ii) remove any immovable structure, whether permanent or temporary in 
nature, encroaching the highway or in the area vested with Government under this Act, 
after issuing a show cause notice against such removal, returnable within a period of 
seven days from the date of receipt thereof: 

Provided that any representation received within the time limit shall be 
considered by the authority or officer concerned before passing final orders. 

29. (1) Whenever any encroachment is removed or any protective work is carried out 
in respect of any encroachment, the cost thereof shall be recovered from the person 
responsible for the encroachment, as if it were an arrear of land revenue. 

(2) The materials, if any, recovered as a result of the removal of any encroachment 
shall be handed over to the person responsible for the encroachment on payment of the 
cost, if any, recoverable under sub-section (1). Where the cost is not paid, the materials 
seized shall be disposed of, in such manner as may be prescribed. 

30.(1) Where any person has erected any building or made or extended any 
excavation or carried out any mining or other operation or tiade any material change in 
the use of land, or constriicted, formed or laid out any work ofmeans of access or any other 
acts in contraventiolloLC sectiw 9 nr ;? ~otitravention of any of the terms and conditions 
of the permission granted under sub-section (2) of section 26, the 'Highways authority 
may, by order, require such person to restore the land or building to its original condition 
or to bring the land or building in conformity with the terms and conditions specified ~n 
such permission, within such period as may be specified in the order. 

(2) If such person fails to comply with such order within the period specified in 
the order, the Highways authority may itself take such measures as appear to it to be 
necessary to give effect to the order and recover the cost thereof from such person as an 
arrear of land revenue. 

I*# " *. 
5 

CHAPTER VI. 

PAYMENT OF AMOUNT F& "PROPERTY AFFECTED. 

3 1.Any person whose property is injuriously affected by virtue of any thing done 
under the provisions of section 11 may make a claim' for this purpose to the Highways 
authority, with such particulars and within such period as may be prescribed. 

i. 

32. (1)  The Highways authority shall proceed to ~nquire, in such manner as may be 
prescribed, into every claim made under section 3 1. 

(2 )  The Highways authority shall, after such inquiry, either allow the claim and 
determine the amount or reject the claim in part or in full. '- 

. ,  

(3)  The Highways auth6rity shall give to the clain~ants or their representatives, 
notice in writing, of the amount determined under suh-section (2). . . .  

 reve en tion'of 
encroach- 
ment. 

~ e c o J q r ~  of 
cost.of 
removal of 
encroach- 
ment. 

Restoration of 
Property to 
original state 
where it is 
dealt with in 
contravention 
of section 9. 

Enquiry into 
claims and 
award of 
payment. 
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33.(1) Any person aggrieved by any decision or order of the Highways authority 

under section 32 may, within such period as may be prescribed, appeal to the Stat: 
Highways Authority. 

(2) The State Highways Authority may suspend the execution of any decision or 
order, pending the exercise of its power under this section in respect thereof. 

CHAPTER VII. 

34. Where any work, which the Highways authority is empowered to undertake, in 
relation to any highway, by or under the provisions of this Act is undertaken, it shall give 
notice to the persons known or believed to be the owners of, or interested in, the lands 
benefited by such work, requiring them to appear before him either perqonally or by an 
agent, at a time and place therein mentioned (such time not being earlier than fifteen days 
from the date o; :oceipt of notice) to state their objections, if any, to the imposition and 
recoveg. of bitterntent charges on such lands: 

Provided that no such notice shall be given, unless the Collector, with the 
previous sanction of the Government, has declared that the value of such lands is likely 
to increase or has increased by reason of such work. 

35. On the date fixed under section 34 or on such other date to which the inquiry m a y  
be adjourned, the Highways Authority shall, after holding a formal inquiry and after 
hearing the objections, if any, stated by the persons as required by the notice under 
section 34, make an order. Such order shall specify- 

(a) the lands benefited by the work referred to in section 34; 

(b) the increase in the value of such lands by such work 

(c) the amount of the betterment charges leviable on each of the said lands; 

(d) the date from which such betternvent charges shall be leviable: 

Provided that no betterment charges shall be leviable in respect of any land- 

( i )  which is unsuitable for development as a building site, or 

(i i)  which is situated beyond a distance of two hundred meters from the 
middle of the highways on either side. 

36.(1) The increase in value on account of the work referred to in section 34 shall be 
the amount by which the value of the land on the date of the completion of such work is . 
likely to exceed or has e.cceeded the value of the land on the date of the commencement 
of such work and the betterment charges shall be such amount as may be specified by 
Govenrmnt from time to time. 

(2) For the purpose of sub-section (I) ,  the Government shall, by notification, 
specify- 

(a) the date of commencement of such work; and 

(b) the date of completion of such work. 

37.( 1 ) Any person aggrieved by thc order fixing the betterment charges under section 
35 may, by a written application to the Highways Authority require that the matter be 
referred, if thc land in relation to which the order is made is situoted- 

( i )  in the City of Chennai, to the - Principal Judge of the City Civil Caurt, 
Chennai, and 



(ii) elsewhere, to the Principal District Judge of the district, within whose 
jurisdiction the land is situate. 

& 

(2) Any such application shall be made within six weeks from the date of receipt 
of the order of the Highways Authority by such person and shall be in such form as may 
be prescribed. 

t 36 (3) The provisions of sections 5,12 and 14 ofthe Limitation Act, 1963 shall apply 
to the computation of the time under sub-section (2). 

(4) The Highways Authority shall make the reference under sub-section (1) in 
such manner as may be plescribed. 

38.The order fixing the betterment charges made under section 35, subject to a Finality of order II. 
fixing reference to the Court under section 37, shall be final. betterment 
charges and 
decision on I 

reference. 

39.From the date specified in the uictt, C,.i:.g !he betterment charges as the date from Betterment 

which such charges sllall be leviable, or from such date as may be otherwise specified by 
~~~a~~ 

I the Highways authority under section 35 as the date from which such charges shall be next 
leviable, subject to the prior payment of the land revenue, if any, due to the Government to land 

t thereon, be a first charge on the land in respect of wh~ch such betterment charges are r ~ e n u e .  
I' leviable. 

40. The betterment charger shall be payable within such period as may be prescribed: Of 
betterment 

Provided that the owner of the land on which such charges are imposed may 
execute an agreement, in favour of the Government, agreeing to pay the amount of such 
charges by annual instalments, together with interest at such rate and within such period, 
as may be prescribed. 

CHAPTER VIII. 

PROVISIONS TO SECURE SAFETY OF TRAFFIC AND PREVENTION OF DAMAGE TO HIGHWAYS. 

41.(1) Whenever the Highways Authority is of opinion that it is necessary for the 
obstruction of 

prevention of danger arising from obstruction of the view of persons using any highway, , , ,  of 
at any bend or at any corner of such highway, it may serve a notice upon the owner or persons using 
occupier of land along side or at the bend or corner of such highway to alter, within such any highway. 

time and in such manner as may be specified in the notice, the height or character of any 
existing wall (not being a wall forming part of a permanent structure), fence, hedge, tree 
or any other object thereon, so as to cause it to conform with any requirements specified 
in the notice. 

(2)  If any person upon whom a notice has been served under sub-section ( l ) ,  
objects to comply with any requiren~e~lt of such notice. he may, within fifteen days from 
the date of its receipt, send to the Highways Authority his objection in writil~g stating the 
grounds thereof. 

(3) The Highways Authority shall, within one month from the date of receipt of 
the objection, consider the grounds advanced and shall, by order in writing either 
withdraw the notice or amend or confirin it. 

(4) I f  any person is aggrieved by an order issued by the Highways Authority 
undcl. sub-section (3). he may prefer Ln appeal within fifteen days from the date of receipt 
of s ~ ~ c l i  order to the State ilighways Ai~thority, wliose decision in the matter shall be final. 



(5) !Sally person lhils to cot;ipl! \vith the notice ~ . r i t c l  o n  I I I I I I  ~ I I I C I C ~  ,uh-sc'c't~o~l I I ). 

as aniended orconlirnletl. as rlie tax ril;~y he. unilcr suh-zcct~on(-<) or(4).  rllc I Iiglt\\ays a11111ol.ily 
may take such action as may be cotisidcrctl necessary to alter tlic objccl. I'lle cspcncl~turc I I I U ~ I I  red 
for a ~ c h  alternation shall be reco~eretl fro111 such person as an  arrear of laild revelltic. \\~irhoi~t 
pre-ji~dice to any other action which nia!. be taken. against him. 

Iligh\\ayh 42. I f  at any tt111c i t  appeurs to tlie t l i ~ l i ~ i ~ a ~ ~ ~ ~ ~ t l l o r i t ~  tliat ;111), l1igh\\a5; i n  its 
authori(y to division or any porlion thereof is or has been relidcretl unsaf'c l i ) r  \cllict~lar ti.;~l'l'ic or 
rcgulale 
.ra,-lic pedestrian traffic by reason qf damage or otherwise, i~ may suhjcct t o  the pro\,isions 
tligh\\ay is contained in section 43 ant1 subject to such conditions as may hc prcscrihed. either closc 
dcclarcd the highway or the portion of i t  tt-, all traffic or to any cl~lss of tral't'ic. or csulatc the 
~~nsal'c. number and speed or weight of the vehicles using such liigli\vay. 

Procedure to be 43. ( I )  Where, in exercisc ofthe powers conferred 011 i t  by sectioil-12, the Highways 
followed 
when authority desires to close down any highway or part tlicrcof permanently, i t  shall give 
1lighways notice of its intention so to do in the Tn,tril N( l t1~1  Go\-c*r~~r~rr~~rrt Gtrrc~flc). 'Ihe notice shall 
Aulhor i ly  also be published in at least two newspapers one of which shall be in 'l'aniil. 
dcsires 
pcrnlancn ( 1  y 
to close any 
highway. 

(2)  The notice shall indicate the alternative route, ifany, which is proposed to be 
provided or which may already be in existence, and shall also invite objections, if any, to 
the proposal to be submitted to the State Highways Aut1iori';y under sub-section (3), 
within such time as may be specified in the notice. 

(3 )  The Highways authority shall firialise its proposal to close down sucli 
highway or  part ofit, after considering the objections, if any. received within the specified 
time, and shall submit a proposal to the State Highways Authority for approval, tcgether 
with such objections as may have been received against such proposal. 

(4) The State Highways Authority may, either approve such proposal, with or 
without modification or rt ject it. 

(5)  When the State Highways Authority has approved such proposal, i t  shall 
publish an order to that eSfect in the Tcirrtil N(it/rr G ' O \ ~ ~ ~ I ~ I ) , L ~ I I /  (;trzc>ttc'. 

( 6 )  When such order has been published. the Flighways 3i1thority sliall arrange 
for further publicity to be give11 to the order in atleast two newspapers, one of which shall 
be in l'amil and tlie highway or part thereof shall. then, be closed. 

(7)  Whenever any highway or any part thereof has been so closect. reasonable 
conipensation shall be paid to every person uho was entitled, otherwise than as a mere 
member of the public, to sue such Iiigliwny or part thereof as a tileans of access to or froni 
his property and has suffereti tlan~age because of such clos~ire. 

I1rohibi~ic.n of 44. Where the 1-tigh\vays authority is satisfied that any highway or a portion thereat: 
(tscOI'hca\) or any bridge, culvert or cause\\;ay built OII across such high\t,ay is riot tlcsigned to carry 
\cIllcIc 011 

cc~ ta i t i  vehicles of\vhich the laden \\siglit cxcceds such limit as may be fisetl in this behall, i t  tilay 
IiigIi\\a>h prohibit or restrict the plying of such vehicles on or uvcl. such higl~\t.ay or suc11 pi~rt o f  the 

highway or sucli bricigc. culvert or yauseway. 

(.IIII<CIII t ) ~ '  45.  ( 1 ) Sol\\.il'llst;~nili~rg iinyt111~1; c.orrlai~~ed in ; ~ n y  otllt:r !,I\\. 1;)1 I I I C  t i t l i t '  being 111 

~ ~ ~ g h ~ ~ a ~ s  force. but subject lo the p~.ovis~ons of' scc t i~ l i  70.  IIU pcrso~t. otl1~1. tli ; in tllc lligli\v;~ys 
at~tOt~t.~t! a~~tliol.ity or ally ~>e r so t~  iltttli~)riscd b!. i t .  sllall C O I ~ S I S I I C ~  or ('31.1)' ~ i ~ b l ~ .  \\.ire. pipc, 
~.cqui~.cJ I O  

L , c l l l ,  . clrain sc\\.cr o r  cliallncl ol'aliy hioil tlirougli. a c r t , ~ ,  urtrlcr c-~r o \ c r  :illy Iligh\v;ly, cxccpi 
11,1 I ) ~ ~ I I \ \ ; , > .  wit11 the pcrniissio~l i t 1  n.riliiig o l ' l l ~ ~ *  Iligh~v;~ys a111Iio1.ity. 

( 2 )  I n  giving the c o ~ i s ~ ~ ~ i t .  tlic I ligli\\,;~ys . i t~~I io t~ i t~ ,  111; >. t ~ ~ i ~ ) t ~ \ c  suc11 co~i~l i l io t~s  '1s 
i r  ntay decm to hr ncccssaly and uiay also il l~l)+\t '  a ~ C I I I  01. t~tllt'r L + I I ~ I . C C  lilt at)!' Ii111d 
~ ' I I I . I I I I I I ~  p;11.t 01' t11c I I ~ s I I \ \ ; I > .  occtr l~.~.~l  k! or al,l,l~ctl I O  111~. I I ~ O I ) O > C Y I  i t  (11  k 



(2) I f  any person constructs or carrles out any work in contravention of sub- 
scctioii ( 1 ), the authority may arrange for tlte removal of such work and 
restoration of the highway to its former colidition as if the work constituted an 
encroachment on the highway. and such expenses as the Highways authority may incur 
I'or this purpose shall, without prejudice to any other action that may be taken against such 
pel son, be recovered from hint in accordance with the procedure provided in section 29, 
111 so t'ar as that procedure is applicable. 

46. ( 1 )  No person shall willfully cause, or allow ally vehicle or animal in his charge Pre\?ention and 

to cause. any damage to any highway. rectification 
of damage to 

(2 )  Where any damage has been caused to any highway in contravention of sub- . highway. 

section ( I ) ,  tlte lIigh\\lays authority shall repair such damage and recover the expenses 

S incurred in this regard from such person who caused such damage, as if it were an arrear 

5 ,  
of' land revenue, with01 t prejud~ce to any action that may be taken agaiqst such person for 

i si~ch contravention under section 50. 

4 
CHAPTER IX. ,IF 2 

47. Any person who- Disobedience of 
summons, 

( n )  willfully or without any reasonable excu:e, disobeys any summons, requisition requisition. 
or other lawful order or direction issued under or in pursuance of this Act; or etc. 

( h )  resists or obstructs any officer or authcrity in the exercise of any power 
conferred on, or in the discharge of any duty entrusted to, such officer or authority by or 
under any of tlte provisions of this Act; or 

(c) being required by or under any of the provisions of this Act to make any return 
. or to f ~ ~ r n i s h  any information,- 

( i )  makes a false return or furnishes false information; or 

(i i)  willfully witltholds or falls to furnish information, 

shall, or1 conviction, be punishable with imprisonlnent for a term which may extend to six 
months, or ~vitlt fine which niay extend to one thousand rupees, or with both. 

48. Whoever erects, alters or extends any building c r  makes any excavation or C'onlrevcntion 

coi~strt~cts a n y  ntcans of access to or from a highway or does any other work in o"""'riC"""" 
relating lo 

contravention of the provisions uf  this Act shall, on conviction, be punishable with fine ,,,,,, ", 
which may extend to five hundred rupees and with further fine which may extend to fifty crccting any  
rupees fo r  each day after s~tcli coa\~iction, during which the offending structure or work b~lildillp. el,. 

is not remo\.ed, demolished or cleared and the site not restored to its original condition. 

49. \\:hoever----- I J~~ai~tl~~~riscd 
occukation (11. 

( 0 )  occupics or makcs any cnCro;chmrt~t on any higliway in contravention of the h i g h \ \ a ~ .  

~ S O V I S I ~ I ~ S  of' S C C I I ~ I I  26; or 

( / I )  fails to !:omply will1 the notice scrved on him under clause ( i i )  of sub-section 
( 2 )  ol'sectioll 2 8 .  

( i )  fo~ .  thc first c~t'I>nce \\.it11 finc \\,liicli may cstend to two h~lnilred 
1-LliJCt'S. L ~ I I L !  



(ii) I'or any subscquc:~~ ol'li.acc ill rclatio~l to tllc same C I I ~ I ~ ~ , I ~ . ~ I I I I ~ I I I ,  \ V I I I I  
fine which may extend to five hundred 1Jpees plus a l i~rt l~cr  I'ine not cvcccrl~t~g I'il'ty 
rupees per day on which such o~cc~pation of the liigllway or encroacli~nc~lt continues. 

Causing SO. Whoever in contravention of the provisions of section 46 w~llfi~lly causes or 
damage allows any vehicle or animal in his charge to cause any damage to any highway, shall, on 
highways. 

conviction, be punishable with fine which may extend to one thousand rupees. 

General 5 1. Whoever contravenes any of the provisions of this Act or of any rules or order 
provisions made thereunder shall, if no other penalty is provided for such offence under this Act, on 
for 
punishment. conviction, be punishable with fine which may extend to one hundred rupees or if having 
ofoffences, been previously convicted of such offence under this Act, with fine which may extend to 

two hundred rupees. 

Offences by 52.(1) Where an offence against any of the provisions of this Act, or any rule made 
companies. thereunder has been committed by a company, every person who, at the time the offence 

was committed, was in-charge of, and was responsible to, the company for the conduct 
of  the business of the company, as well as the company, shall be deemed to be guilty of 
the offence and shall be liable to be proceeded against and punished accordingly: 

Provided that nothink; contained in this sub-section shall render any such person 
liable to any punishment, if' he proves that the offence was committed without his 
knowledge or that he had exercised all due diligence to prevent the commission of such 
offence. 

(2) Notwithstanding anything contained in sub-section ( I ) ,  where any such 
offence has been committed by a company and it is proved that the offence has been 
committed with the consent or connivance of, or is attributable to any neglect on the part 
of, any director, manager, secretary or other officer shall also be deemed to be guilty of 
that offence and shall be liable to be proceeded against and punished accordingly. 

Explanation.-For the pilrposes of this section- 

(a) "company" means any body corporate and includes a firm or other 
association of individuals; and 

(b) "direct'or" in relation to a firm means a partner in the firm. 

Compounding 53.(1) Any offence punishable under this Act may, either before or after making the 
complaint, be compounded by the Highways authority on payment, for credit to the 
Government, of such sum as the Highways authority may specify: 

Provided that such sum shall not, in any case, exceed the maximum amount of the 
fine which may be imposed under this Act for the offence so compounded. 

(2) Where an offence has been compounded under sub-seztion ( I ) ,  no proceeding 
or further proceeding, as the case may be, shall be taken against the offender, in respect 
of the offence so compounded, 2nd the effender, if in custody, shall be discharged forth- 
with. 

(3) No offence punisliable under this Act shall be compounded except as 
provided by this section. 

Cognizance o f  54.No court shall take cognizance of any offence under this Act except on complaint 
offence. made by the Highways authority. 



p CHAPTER X. 

MISCELLANEOUS. 
rt 

55. ( 1  ) The Governmr:nt may, of their own motion or on an application, call for and Pourer of 

examine the record of any authority or officer in respect of any proceedings, the 
~~~~~~t 

correctness, legality or propriety of any decision, taken or order passed therein, and if in records and 
any case, it appears to the Government that any such decision or order should be modified, pass orders. 

revised, annulled, reversed or remitted for reconsideration, they may pass orders 
accordingly. 

(2) No application to the Government for the exercise of their power under sub- 
section ( I )  shall be made- 

((I) in respect of any proceeding of any autho.ity or officer of any decision 
taken or order passed in any such proceeding unlcss an appeal had already been preferred 
in respect of such proceeding, decision or order under this Act and such appeal had been 
disposed off; and 

(b) after the expiry of such period as may be prescribed, after the disposal of 
such appeal. 

- 
(3)  The Government may suspend the execution of any dec~b~ , , .  or order pending 

the exercise of their power undel sub-section ( I ) ,  in respect thereof. 

56.( 1 )  The Government may, by notification, authoiise any authority or officer to Delegation of 
exercise any of the powers vested in them by this Act, other than the powers c0nferred.b~ powers. 

sections 55, 65 and 66 and may, in like manner, withdraw such authorisation. 

(2) The exercise of any power delegated under sub-section (1) shall be subject 
to such restrictions and conditions as may be specified in the notification and also to 
control and revision by the Government. 

57 The Government may issue to the State Highways Authority or to any Highways Power of 

authority such orders and directions, as in their opinion are necessary or expedient, for 
to issue 

carrying out the purposes of this Act and such authority shall give effect to all such orders orders and 
and directions. directions to 

sul~ordinate 
officers.- 

58. The Government, the State Highways Authority or any Highways authority may, 
with other 

at their or its discretion, consult such authority or officer as may be prescribed, in authorities, 
exercising any power or discharging any duty or performing any function under or in 
pursuance of this Act. 

59. It shall be the duty of every police officer to- Ijuties of police 
officers. 

( ( I )  communicate without delay to the Highways authority, any information 
which such police officer receives of a design to commit, or of the commission of, any , 

offence against this Act or any rule made thereunder; 

(b) assist the Highways authority or any officer or servant of the Highways 
authority reasonablj dc.nandi::g t k  - id o f  such police officer for the lawful exercise of 
any power vested in the highways authority or ally such officer or servant under this Act 
or any rule made thereunder for enforcing the provisions of this Act. 

60.It shall be the cluty of every Village Administrative Officer, or other revenue L)uties of 

officer, by whatever des~gnation known- Village 
Administra- 

( ( I )  to prevent the destruction, ren~oval, alternatiotl or displacement of, or tive Officers. 

damage or injury to. 01. tampering with, any survey mark, or any mark showing the 
highway boundary, concrol line or building line; and . 

( I ) )  when he hccome aware that any such mark has been destroyed, ren~oved, 
alterect, tlisplacetl. tlamaged, iriji~red or tampered with, to report the fact to the nearest 
f ligh\vays authority or to any officer or servant under the H~ghways authority. 

. . 
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nicr rcgurding 
ili.,co\ cry, 
produdion 01' 
cvltlcllcc. CIC. 

('crtain persorls 
to he public 
servants. . 

tsar of certain 
proceedings. 

61 .( 1) The tlighways authority or ally officer authorrscd I r l  t l i~s  hrhall' by [lie 
Government shall. for the purposes of this Act, have the sanie po\\tlrs as are \ested In a 
Court under the ('ode oI'('lvil I'~.occdurc, 1908 whci~ trying a s u ~ t  111 respect 0 1  tllc 
following matters, namely:--- 

((I) summoning and ellforcing the attendance of ally person and e\;anl~ni~ig 
him on oath; 

(h) requiring the tliscovery a ~ i d  production of docuiiicnts; 

(c) compelling the production of books of account and other tlocuments: a1111 

(ti) issuing con~~~lnissions for the examinations of witness or docunrCn1\. 

(2) Any person summoned nlerely to produce a doctinlent shall be clcctn~.d lo 
have complied with the summons, if he causes such documents to be procluccd. instead 
of,attending personally to produce the same. 

62.Every officer acting or purporting to act in pursuance of any of the provisions of 
this Act or the rules made thereunder shall be deemed to he pirblic servants within tlic 
meaning of section 21 of the Indian Penal Code. 

63.(1) No suit or other legal proceedings shall lie against the Government of 
anything which is in good faith done or intended to be done by or under this Act. 

(2)  (0 )  No suit, prosecution or other proceedings shall lie against the State 
Highways Authority or any Highways authority, or officer or person for any thing done 
or intended to be done under this Act, without the previous sanction of the Government, 
and such suit, prosecution or proceeding shall be filed within thirry days from the date of 
the act complained of. 

(b) No such authority or officer or person shall be liable in respect ofany such 
Act in any civil or criminal procreiiings, if the Act was done in s?ood faith in the course 
of the execution of the duties or the discharge of the functions assigned to such authority 
or officer or person by or under this Act. 

64.When any notice, bi.1 or other document 1s r c q t ~ ~ r ~ d  to h, st.~.\.ed upon or issued 
or presented to ally person iuide; this Act or ally rule made thereunder. sucll scsvicc, issue 
01 presentation shall be givt n effect-- 

((I)  by giving or tendering such notice. bill or document to such pcrson; or 

(h) if such person is nut found, by leaving such notice. hill or document at his last 
known place 01' abode or h~~ciness  or by giving or tendering the si1mc to 111s agent. clclk 
or servant or sonie adult 11iember of his family; or. 

((9 if 11;s address clse\\.here is kno\\n. hy for\\rcrrding such notice, hill cjr 
document of such address by registered post; or 

((1) if none 01' the means aforesaid is a \a~lablc .  a f l i v ~ ~ ~ g  thc samc I I I  some 
conspicuoi~s part of the land ol bullding, if any, to \ \ h~ch  the not~ce. bill or ilucu~ilc~lt 
~elates .  

65. Not\vitl1stanciing allything con~ained in this Act, il'thc (io\.crnmcnt arc sutist'icd 
that it 1s necessary or rspctlic~lt in the public interest so to 110. tilt') m;iy. hy ~iotil'icalin~l. 
cscmpt. subject to snch cc~nclitii)r~s as tl1t.y (!tern r'it. ally land or huilrling or ~-lasb 01' 
l~uiltlings, l'rom a11 or any ol'trlc pro\.isions of this :\c'l. 

60. ( I )  -1'hc. ( i o c e r ~ ~ ~ ~ l c n t  ;nay make rilles to cal-1,)- out tlrc p i~~poscs  ol ' t l l~s I \ C I .  

(1) ( t r )  All rultls ina~lc untlcr this ,\ct sliall hc puhli~hc*tl In the l i ~ t t t i l  ,2 'c rc / r r  
(;o~-cv.~rnic.rrl ( ; c ~ : r l / / c '  and unless tlicy are csprcssctl to conic illto li)r.cc o n  a pa~-ticuIa~. day 
shall conic into Ii)rccS OII  111c clay on \\.hicl~ t l ~ r y  a r m o  pi~hlisl~cd. 



--A - 
TAMIL NADU GOVERNMENT GAZE? TE EXTRAORDINARY 237 

-- - _  __ 
---- -- 

(h)  All notifications issuecl mider this Act. s h ~ l l ,  unlcss lhry are expressed to 
come into force on a partici~lar day. come into force on the d;itc on \chic11 they are s o  
p~~hlisliecl. J 

(3)  Ever): rule or  notification made or  issued under this Act shall. as soot1 a s  
pf.- sible after it is made or  issued, be  placed on the table of  the I-egislative Assembly and 
if: before the expiry of  the session in which it i s  so. placed or  the next @ ~ s s i o n .  the 
.,\;sctnhly makes ally modification in ally such rule or notification or the As>enibly 
decitlcs that the rule or notif icatiol~ should not be made or  issued. the rule o r  notification 
shall thcrcafter have effect only in such modified form or  be of  no effect, as the case may 
he. so. lio\+c\.er, that any sucli modification or  annuln-lent shall be without prejudice to 
thc \.alitlity c.f anything previously done under that rule or notification. 

07 .  I f  any difficulty arises in giving effect to the provisions of  this Act, the I'o\%'cr to 
C;o\.crnment may, by an  order, published in the Tanti1 Nntfu Government Gcrzette, make 

rcn'oVe difficulties. 
sucli provisions not illconsistent with the provisions of  this Act as appears to them to be  
necessary or expedient for removing the difficulty: 

Provided that no  such order shall be made after the expiry of  a period of  two years 
f1.om the date of  commencement of  this Act. 

I 

6S.Save as otller\vise provided in this Act, the provisions of the Land Acquisition 
Land Acquisition' Acr. I SO4 shall cease to apply to any laud which is required for the purpose specified in 

hcl not to 
sub-section ( 1 ) o f  section 15 and any such land shall be  accluirctl by tlic Government, otlly 
i l l  accol.clance \vich the provisions of  this Act. 

69. Save a s  other\\ ise provided in this Act. the provisions of  this Act shall have effect Act to override 
not\vithstanding anything illconsistent thereaith contained in any other law, custom, cOntr"" and 

olher laws. 
tt.;age or  contract or  decree or order c f  a court o r  other authority. TIC.. 

7 0 .  Nothing in this Act shall afft-ct--. S~vinps 

(a) the rights ol any  :ocal - ~ r + l i c ~ ~ i t v  to make any excavation for the purpose 01' 
Iayitig, 111;lkitig, a l t c r ~ n ~ ,  repatring or  renewing any sewer drain, water course or  
o t l~cl  work; or 

(h)  the rights of  any a.~ttiority appointed under any law for the tinie being in force 
(hr gas or  Lbater. electr~clty,  railways, tramways or  trollcy vehicles to erect any support 
ot make any excavation for thc purpose of  laying, making, alterillg. repairing or  renewing 
~ l i y  111a111 p ~ p e .  slllice. \ \ c I ~ .  t lectrtc lilie. duct, drain or other apparatus: or  

IC . )  any land belonging to a railtvay administration or  belonging to or used by a 
11c.t.sot1 l~oliiing a licrt1ce or s;lnctiot~ Tot the generation, transli~rmation o r  distribution of  
elccr~.icity ~ ~ n i l e r  the Indian I.:lcctrlctty Act. I O l O  when s~lc.11 laud is lieltl c)r used by thc 
I-ailway adnlinistration or such pcrsons. a s  the cJse may bc. tbr the pttrpose of  its railway 
or for gcsiel-ation. transfornlatiott or  distribution ofelcctricity, except in so far a s  thcy may 
consctit t l~crcto:  or 

( 1 1 )  a n y  land \\-ithill the limits of  a cantonment or a port: o r  

a n y  ~ X ' \ \ C ~ S . I I I C I  clurles of tl~r telegraph authority ut~tlcr the provisions o f  lhe 
. , Iti~liati I't.lcgraph Acr. I S8.F: or  

( / j  any luntl \vitIiiti tIic,ii~ristllctio~~ ofany othcri~utliorityundcr the r~tln~inistrati\.c 
i.ol~trol 0 1 '  tlw C'vntral (iot'crtlrnc*nt. 



Explnnrrtion I.-For the purpose of clause (a), the Tamil Nadu Housing Board 
constituted under the Tamil Nadu Housing Board Act, 1961 and the Tamil Nadu Slum Tamil ~ n d u  

Clearance Board constituted under the Tamil Nadu Slum Areas Improvement and 17 of 1961 

Clearance Act, 197 1 shall be deemed to be a local authority. 

Explnnntion 11.- The saving of rights of authorities in clauses (a) and (b) does 
not dispense with the seeking of permission of the ' highways Authority under 
section 45. 

(By crder of the Governor) 

A. KRISHNAbKIJTTY NAIR, 
Secretary to Governmewc, 

Lnw Department. 
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The following Act of the Tamil Nadu Legislative Assembly 
received the assent of the Governor on the 7th March 2024 and 
is hereby published for general information:—

ACT No. 11 OF 2024.

An Act further to amend the Tamil Nadu  
Highways Act, 2001.

Be it enacted by the Legislative Assembly of the State of  
Tamil Nadu in the Seventy-fifth Year of the Republic of India as 
follows:—

1.	 (1)	 This Act may be called the Tamil Nadu Highways 
(Amendment) Act, 2024.

Short title and 
commencement.

	 (2)	 It shall come into force at once.

Tamil Nadu Act 34 
of 2002.

2. In the Tamil Nadu Highways Act, 2001 (hereinafter referred to 
as the principal Act), in section 2, — 

Amendment of 
section 2.

	 (1)	  for clause (13), the following clause shall be substituted, 
namely:— 

		  “(13) “Administrator” means the officer appointed under  
sub-section (2) of section 5;”;

	 (2)	 for clause (21), the following clause shall be substituted, 
namely:— 

		  “(21) “State Chief Administrator” means the officer 
appointed under sub-section (1) of section 5;”.

3. Throughout the principal Act, for the expressions “State 
Highways Authority” “Highways Authority” and “Highways Authorities”, 
wherever they occur, the expressions “State Chief Administrator” 
“Administrator” and “Administrators” shall, respectively, be substituted.

Substitution of 
expressions 

“State Highways 
Authority” 
“Highways 
Authority” and 
“Highways 
Authorities”.

(By order of the Governor) 

	 S. GEORGE ALEXANDER,
  	 Secretary to Government,			 
	 Law Department.




